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$hri S, Shankar
Assistent Statibn Master
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. Hassan Dfistrict
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Present s
Hon'ble Shri Justice K.
Hon'ble Shri L.H.R. Rego

aay'.. lucc Chairman
e “Meaber = (a)

e ————————— 1 — v T 8 > oAy 1 e it g,

APPLICATION NO. 154/89(F)

Shri S.Shankar,

Assistant Station Master,
Yedak:. ri Railway Station,
C/0 Station Master, ; L
Sakleshpur Railway Statien, N ‘
HASSAN DISTRICY : . - +e Rpplicant

(shri S.K.Srtnivam. jﬂd‘yeéat_e) ‘

vs, . i
l.The Senior DivisianalA E ‘ .t
Operating Superintendent, S
Mysore Division, ' :
Southern Railway, ' ’ |
MYSORE, o |

N !

2.The Divisional Railway Manager,
flysore Division,
Southern Railway, o
MYSORE. ’ .« Respondents

(Shri K.V.Lakshmanachar, Advocate)

This application having come up for hearing
before this Tribunal today, Hon'ble Shri Justice K.S.

| : Puttaswamy, Vice Chairman, mads fhu fellowing s
i . DRDER

In this application mads under section 19
of the Administrative Tribunals Act, 1985 (tha Act),
the applicant has challenged order No.Y/TGL.a/LR asm/
NTN/B? dated 24~-2-1988 of th--DivisienaljRailmay‘Managor,
Southern Railway, Mysore (Appalldtc'A.\;l.ihox;ity:)'(AA)
and Order No. Y/TGL.4/LR Asm/hrw/sv dated 13—11—1987

of ths Seniar Divisional Operating Suparintmdmt,



e ST
application, i,;;;’,':‘
3. "~ Shri S.K. Srinivasan, lsarned coun'sal for

4

'HScuthom Railmy, Mysore (Diaclpunu-y Authority) (DA).
g 2. At the material time, the applicant was

.uorking as an Agsistant -Statien i’lastor in FMyeore

Divinion of the Southern Railvay. In a diacipnnary
aprocuding ‘inatitutcd against the applicant under the
Railn-y,SQ:rt;ants‘ (Discipline and Appeal) Rules, 1968, (Rules)
Por the misdemeancurs detailad a-gainst. him, the DA
by He order dated 13-11-1987 inflicted an him the
penalty of reduction in the time-scale of pay he was )
then dxjaﬁing. Aggrieved by the said or&er. .the
applicant filed an appeal befors the AA, who, by hisl

order dated 24~2~1988 dismissed the same. Hence this

,f»‘:

the applicant, contands that the erder; made by the

JEE A
‘ FIPE

AA vas nat & speaking ordet and is illagal., In wpport

of his contention, Shri Srinivasan atrangiy

.a recent decision rmdered by us in Shri C. RANANAND )

& 4 OTHERS VS, THE.SEN I0R DIUISI(NAL OPERATING
SUPERINTENDENT, SOUTHERN -RAILWAY, MYSORE & 2 OTHERS.
4, Shri K.V, Lakehmanachar, learned counsel
for the respondents, sought to support the impucned
orders,
Se. The AA has dismissed ‘the appeal of the
applicant in two or three sentences, namely
"1 have gone through appeal. The contention 4
of party is not acceptable, The charges
have been proved in the enquiry. 1 find
no reason to change the punishment."

Without any doubt, this order which does not dvaall

with the three sssential factors enumerated in Rule

('22(2') of the Rules, §s not a speaking erder and is

1llegal.
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'}-'ﬁyv_ " In Ramanand's case, we heve examined similar
_erders and taken exception to them for the reasons
 stated in that order. Uhat is decided in that case,

‘applioa on all foure bo the orders of the RA.

7. In the light of cur above d;scuasion, ve

~allew this application in part, gquash the orders of

the AR (Annexure A=10 to the application) and direct

Respondent~2 to restore the appeal Tiled by the

applicant to its original file and dispose of the same

in sccordance with law and.the observations made in
Ramgnand's case with all such expedition as is

possible in the circumstances of the case snd in

-any event within three months from the date aof

recesipt of this order,

8, Application is dieposed of in the above

terms., But in the circumstances of the case, we

direct the parties to bear their own costs,
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